
NHRC Moved Against Practice Of Social Boycott In Odisha’s 
Ganjam District 
https://odishabytes.com/nhrc-moved-against-practice-of-social-boycott-in-odishas-
ganjam-district/ 
With the incidents of social boycott and ostracisation being reported regularly from 
Odisha’s Ganjam district, a human rights activist has sought the intervention of the 
National Human Rights Commission (NHRC) to direct the state and district authorities to 
take legal steps to curb the social evils. 
In his petition to the NHRC, Rabindra Mishra, human rights defender from Berhampur 
city of Ganjam, has stated that despite constitutional abolition of caste system, social 
ostracisation continues to be prevalent in the country. As a result, the so called 
‘outcasts’ have been barred from attending social functions, sharing water, food and 
shelter and forced to live outside the villages. 
 
“Social boycott is a collective act of refusal by society to involve a person in the 
commercial and social relations with the objective to force the individual to voluntarily 
leave the society. Ostracism is a more evil practice. It refers to a forcible expulsion of a 
person from society and is often accompanied by the confiscation of property,” said 
Mishra. 
 
He further said social boycott and ostracisation lead to inequality wherein different 
individuals are treated differently, on the basis of their caste, which violates Article 14, 
15, 19, & 21 of the Indian Constitution. This tantamounts to social discrimination, 
especially in the context of Article 15 (Prohibition of discrimination on grounds of 
religion, race, caste, sex or place of birth). 
 
Citing an example of human rights violation in Ganjam, he said Prabhanjan Pradhan, a 
professor in a Mumbai college, had returned to his home at Purusottampur. But his 
family was ostracised by the All Odisha Banayat Odia Samaj (AOBOS), a Ganjam-
-based caste group, or ‘Kula Samaj’, as it is called locally. 
 
In 2016, upto 39 social boycott diktats were issued by the AOBOS in the Polasara 
region comprising parts of Beguniapada, Polasara, Kabisuryanagar and Buguda. 
 
On January 28, 2019, the Orissa High Court had directed the state government to take 
immediate steps to curb the practice of social boycott and ostracism. But no step has 
been taken to bring social reforms in our society, said Mishta. 
 
“With a view to curtail the incidents of social boycott and ostracism in the rural areas of 
Ganjam, the district administration has taken up massive awareness campaigns at 
various places. But there has been no proper implementation without stringent law and 
order and policy regulations as per the demand of our society,” he said. 
 
Considering the prevalent evil social practices in the district, Mishra appealed to the 
NHRC to direct the state and district authorities to take legal steps to curb those for a 
better, greater and sustainable society. 
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Uttarakhand: Family along with 6-year-old child sent 
to jail in land dispute case involving SC/ST Act, family 
alleges false case by land mafia 
https://www.opindia.com/2023/01/6-year-child-sent-to-jail-with-parents-in-sc-st-case-in-
uttarakhand/ 
On Friday, January 6, a district court in Uttarakhand’s Tehri sent a six-year-old child to 
jail along with his family booked under the SC/ST Act. In a land dispute case in Muni Ki 
Reti police station area, the police filed a chargesheet against the family. The family 
appealed before the court to release them and claimed that they were being framed in a 
false case.  
 
However, the District Judge on Friday, while hearing the case said that there is enough 
evidence against the family. When asked to file a bail application, they refused to do so. 
Consequently, the family of four – two men and two women – was sent to jail. As one 
couple among them has a 6-year-old child that they can’t leave at home, the minor was 
also sent to jail along with his mother. 
 
A total of five persons from the family have been sent to jail in the case, identified as 
Laxmi Devi, Sita Devi, Amit, Atul and 6-year-old Abhinav. 
 
In the land dispute case, the police have registered a case under sections 323, 354, 
392, 506 and the SC/ST act. But the family has refuted the charges, saying that they 
are being framed for resisting the land mafia from grabbing her land. The accused 
family has alleged that the police are conspiring against them. The family also 
requested the court to acquit them under section 227. 
 
It is worth noting that Section 227 of the Code of Criminal Procedure (CrPC) states that 
if the Judge determines that there is no sufficient ground for proceeding against the 
accused after reviewing the case record and the documents submitted in court, as well 
as hearing the submissions of both the accused and the prosecution in the matter, he 
shall discharge the accused and explain his decision. 

However, in this case, District Judge Yogesh Kumar Gupta observed that there is 
sufficient evidence against the accused persons. After refusing to file a bail application, 
one of the women informed the court that she cannot leave her son at home. Thus, the 
minor boy was also sent to jail along with his mother. 
 
The next hearing in the case is scheduled for January 9.  
 
According to the family of the woman, in the records of the revenue department, the 
land in question is in her name. But despite this, the land mafia with the help of 
politicians is trying to grab her land. Last year they applied for electricity and water 
connections, but it was declined. After that, they approached the court, and the District 
Magistrate directed the authorities to provide power and water connections to the plot 
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within a week. But the court order was not implemented, prompting the family to sit on a 
hunger strike. 
 
 
The family alleges that a fake case under the SC/ST act was lodged against them at the 
insistence of land mafias and cabinet minister Subodh Uniyal by putting pressure on the 
police. They have also alleged that the woman who filed the fake SC/ST case against 
them, has an unverified caste certificate. 
 
The accused family has now written to Prime Minister Narendra Modi, Uttarakhand 
Chief Minister Pushkar Singh Dhami, the National Human Rights Commission, National 
Commission for Protection of Child Rights, the National Commission for Women and the 
Superintendent of Police and Senior Superintendent of Police of the district seeking a 
CBI probe in the case. 
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Lucknow बाल आयोग का फरमान,मदरसɉ से गैर मुिèलम बÍचɉ को 
ǓनकालɅ,बाल संर¢ण आयोग के पğ से पैदा हुआ नया ͪववाद 
https://samacharnama.com/city/lucknow/Lucknow-Childrens-Commissions-decree-
remove-nonMuslim/cid9666931.htm 

राçĚȣय बाल अͬधकार संर¢ण आयोग ने फरमान जारȣ ͩकया है ͩक देश भर के अनुदाǓनत व 
माÛयता ĤाÜत मदरसɉ मɅ पढ़ने वाले गैर मुिèलम छाğ-छाğाओं को ͬचिÛहत ͩकया जाए और 
उÛहɅ वहां से Ǔनकाल कर आरटȣई के तहत सामाÛय ͧश¢ण संèथानɉ मɅ दाͨखल करवा कर उनके 
पठन-पाठन कȧ åयवèथा करवाई जाए. 
 
 

आयोग कȧ चेयरमैन ͪĤयंका कानूनगो कȧ ओर से बीती 8 Ǒदसàबर को सभी राÏयɉ व केÛġ 
शाͧसत Ĥदेशɉ को इस बारे मɅ पğ भेजा गया है. इस पğ के मुताǒबक मदरसा एक ऐसा ͧश¢ण 
संèथा है जहां धाͧम[क ͧश¢ा दȣ जाती है. आयोग को ͪवͧभÛन İोतɉ से ऐसी ͧशकायतɅ ͧमल रहȣ 
हɇ ͩक ऐसे मदरसे जो सरकार ɮवारा माÛयता ĤाÜत व अनुदाǓनत हɇ, वहां गैर मुिèलम छाğ-
छाğाओं को सामाÛय ͧश¢ा के साथ-साथ धाͧम[क ͧश¢ा का पठन-पाठन कȧ åयवèथा होती है 
और मदरसɉ के छाğ-छाğाओं को सरकारȣ वजीफा भी ͧमलता है. 
आयोग के अनुसार यह åयवèथा संͪवधान के अनुÍछेद 28 (3) का खुला उãलंघन है. आयोग ने 
सभी Ĥदेशɉ को Ǔनदȶश Ǒदये हɇ ͩक ऐसे अनुदाǓनत व माÛयता ĤाÜत मदरसɉ कȧ जांच करवाई 
जाए जहां गैर मुिèलम बÍचे पढ़ रहे हɇ. बÍचɉ का भौǓतक स×यापन हो और इन बÍचɉ को ͧश¢ा 
का अͬधकार कानून के तहत अÛय सामाÛय ͧश¢ण संèथानɉ मɅ दाͨखल करवा कर उनके पढ़ने 
कȧ उͬचत åयवèथा करवाई जाए. इसके अलावा गैर ͬचिÛहत या गैर माÛयता ĤाÜत मदरसɉ कȧ 
भी जांच करवाई जाए और वहां भी गैर मुिèलम बÍचɉ को ͬचिÛहत कर अÛय सामाÛय ͧश¢ण 
संèथानɉ उनके पठन-पाठन कȧ åयवèथा करवाई जाए. 
 

मदरसा ͧश¢ा पǐरषद के चेयरमैन डा. इÝतेखार जावेद ने कहा है ͩक अभी उनके सं£ान मɅ यह 
ͪवषय नहȣं आया है और न हȣ उÛहɅ आयोग का ऐसा कोई पğ हȣ ͧमला है लेͩकन अगर आयोग 
ने ऐसा कोई आदेश जारȣ ͩकया है तो यह उͬचत नहȣं है बिãक ͧश¢ा के मामले मɅ धाͧम[क 
भेदभाव पैदा करने वाला आदेश है. 
मदरसा ͧश¢कɉ के संगठन आल इिÖडया मदाǐरस-ए-अरǒबया के महासͬचव वहȣदãुलाह खान का 
कहना है ͩक यह नफरत बढ़ाने वाला कदम है. इस बारे मɅ Ĥधानमंğी, मुÉयमंğी, राçĚȣय 
मानवाͬधकार आयोग सभी को ͪवरोध पğ भेजा जाएगा. उÛहɉने कहा ͩक सुदरूवतȸ गांव कèबɉ मɅ 
जहां èतरȣय èकूल-कालेज नहȣं हɇ वहां मदरसɉ मɅ गैर मुिèलम बÍचे भी पढ़ते हɇ चंूͩक इन 
मदरसɉ कȧ फȧस बहुत कम होती है या ͩफर फȧस नहȣं भी लȣ जाती है. 
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राçĚȣय मानवाͬधकार आयोग के एक जनादेश को ͧमजोरम मɅ कड़ी आपͪƣ का 
सामना करना पड़ा 
https://jantaserishta.com/local/mizoram/a-mandate-of-the-national-human-rights-
commission-faces-strong-objection-in-mizoram-1910002 

सभी राÏयɉ मɅ LGBTQI समुदाय के ͧलए आĮय घरɉ का Ǔनमा[ण करने के राçĚȣय मानवाͬधकार 
आयोग के एक जनादेश को ͧमजोरम मɅ कड़ी आपͪƣ का सामना करना पड़ा है। 
समलɇͬ गक, समलɇͬ गक, उभयͧलगंी, ĚांसजɅडर, Èवीर और इंटरसेÈस (LGBTQI) समुदाय के ͧलए 
आĮय गहृ के Ǔनमा[ण के ͧलए 6 Ǒदसंबर को Ǔनͪवदा आमंǒğत करने का नोǑटस जारȣ ͩकया गया 
था। 
राçĚȣय मानवाͬधकार आयोग के एक जनादेश को ͧमजोरम मɅ कड़ी आपͪƣ का सामना करना 
पड़ाराçĚȣय मानवाͬधकार आयोग के एक जनादेश को ͧमजोरम मɅ कड़ी आपͪƣ का सामना करना 
पड़ाहालांͩक, राÏय के शीष[ एनजीओ, सɅĚल यंग ͧमजो एसोͧसएशन कȧ एक मजबूत अपील के 
बाद इसे रɮद कर Ǒदया गया था। लेͩकन ͧमजोरम एक 'राçĚȣय' åयवèथा का ͪवरोध Èयɉ और 
ͩकस आधार पर कर रहा है? 
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